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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | also associate
myself with the matter raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the matter
raised by the hon. Member.,

Need for 'Look South’ policy for Meghalaya and to open Border Hafs

DR. WANWEIROY KHARLUKHI (Meghalaya): Sir, the Look East Policy was formulated
by the UPA Government and Act East Policy was formulated by the NDA Government. |
thank the Government for the good intention it had for the people of North-East, but, Sir,
with regard to my State, Meghalaya, till date, | have not seen or heard of any benefit
derived by my State from this policy. Till date, in my State, Meghalaya, the policy is a
thing of academic consumption. Well, | would like to remind the House that during pre-
independence, the border areas of my State were rich and economically well off because
of the benefit they derived from their trade with erstwhile East Bengal (after 1947, East
Pakistan and after 1970, Bangladesh). The markets in those days were known as Border
Hats. After Independence and till date, the Border Hats have been closed. As a result
of this, it had drastically made an impact on the economy of my people, especially those
who are living in the border areas. My humble submission to the Government, through
you, 3ir is this. Why does the Government not think of a new policy for my State, and
that is the Look South Policy? Thank you.

SHRI P. WILSON (Tamil Nadu): Sir, | associate myself with the matter raised by the
hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, | also associate myself with the matter
raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by the
hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by the
hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the matter
raised by the hon. Member.
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Need to bring back mortal remains of an Indian prisoner who died in jail in Pakistan
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